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OFFICE NOTE 	DAT CC) tT is ORD ER 

3.2.94 	 Heard learned counsel Mr B.K. 

Sharma on behalf of the applicant, 

Shri S •C, Das, Assistant Surveyarof 

W0k(A8J) under the Commandar Works 

•  . Engineer(CWE), Shillong. Perused the 

statement of grievances and rel.iefs 

sought for in this application. The 

memorandum No.C-13011/10/VI/93 dated 

• 	 • 	;. 18.10.1993 (Annexure—B) initi.ating 
• 	. 	. 	f 	disciplinary proceeding under Rule 16 of 

f 

	

	CCS(CCA) Rules, 1965 with charges has 

been assailed. It is submitted by Mr B.K.  

• . . 	 . 	 , harma that the charges are vague, 

J. indefinite and riates to,tha period 

1988-.89 and that the charges atenot in 

conformity with Rule 16 0 of the CS.(CCA) 

Rules 1965. Mr Sharma further submits 

that the DPC is expected to sit shortly 

for consideration of promotion to the 

rank of Surveyer of Uorks and the 

proceeding has been initiated at this 

stage only with a view to defeat/ 

	

• 	 obstruct promotion of the applicant. 

Learned A dd 1. C. .G ,S C •  M r G • S a rma 

• submits that the application is not 

• entertainable at this stage to refrain 

the authority to proceed with the 

disciplinary proceedings and the grounds 

taken in this application can be 
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dvanced equally in his written state' 

•m1T• disciplinary proceeding. 
-71 c 

	

- 	
-- 	 f!eferring to the statements in paragra- 

	

- 	-----_pM 4.15, 4.16 and 4.17, Mr B,K, Sharma 
-- 	- 	

si3timits that pendency of disciplinary 

- 	 proceedings will cause serious injury 
- -, - tothe---applicant when the DPC will sit 

for consideration to recommend fit 

• 	_----: 	•--: cndites for prombtion. 

- 
__--- 	Upon hearing the counsel for the 

	

- 	 parties and considering facts and 
- - 

•- 

	

	 circurn&tances we find no reason at this 

stageo entartainhis application. 

-_ _- 

	

	 FtoW!Lev, iii view of .htetãll facts and 

circumst-an6es, we observeldirect that 

	

- 	 - 	 in the eient of sitting of the DPC for 

	

- - 	 oniration. of recommendation 
MIL 

ptorhotion to the rank of SurveyerP 

' Works, the DPC uill also consider the 

case of the applicant in parity with 
• 	 okheiijncumbents for consideration as 

• 	
ei •rdies. '  

• 	 : 	 Mr B.K. Sharma submits that 

- 	 the memorandum of charges dated 
• •• . 	 * 	1 Bo'l 0,1 993t (Rnnexure-B) had been 

• 	 sered on he applicant on 23.1Z.1993 

	

• 	 and the apçlicant has sought for Copy of•  the order may be furnished 
to the counsel for the parties. 	docuients to enable him to prepare 

By Order; 	 effetive written statement for 	/ 
fl•••m 	

defere, but the papers have not beerP 

• 	 furnihed by the respondents and prays 

•'for a'directjon on the respondents to 
cp • 'urnis,h the documents. These facts 

• 	'T ~ . 6b!. 22Mb 	.. have been stated in the application. 

order that the respondents will 

1turnishat the earliest the relevant 

tocumentjs to the applicant enabling 

•• 	
m to sUbmit written statement. 

This appjcatjon is disposed of 
- 	

• 

 

with the above order, 
• 	 • 	 • 	

Infrm all concerned 
imnediate. 	 ç2' 
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